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Computation of Income-tax in the ea e of Income Returned by Karta 
by HUF 

6850. SHRI . DIGAMER SINGH: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether in cns of income re-
turned by a Karta of HUF property in 
respect of t he rental income accruing 
from it, no standard deduction of 
Rs. 5,000 is allowed for purposcs of 
computation of Income-tax on that 
income; 

(b) if so, thc reasons therefor; and 

(c) the steps which he proposes to 
take to remove this di parity between 
the two types uf assessees- individual 
and HUF? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
S.M. KRISHNA): Ca) Under the pro-
visions of Income Tax Act, ) 961, in 
computing the income from house pro-
perty, there is no provision for grant 
of' standard deduction of Rs . 5000 /- to 
any assessee. 

(b) and (c) In view of anSwer to 
part (a), the questions do not arise. 

Instructions of RBI on Loans given 
by Nationalised Banks to Small 

Entrepreneurs 

6851. SHRI DIGAMBER SINGH: 
Will the Minister of FINANCE be 
pleased to state : 

(a) what arc the instructions, if 
any, issued by him or the R.B.I. for 
dealing with the sticky loans/advances 
given by the various nationalised banks 
to small entrepreneurs; 

(b) whether he is aware that some 
branches of tho nationalised banks in 
the capital lik e the Central Bank of 
India do not pledge or hypothecate 
either the movable or immovable assets 
of the loanees; 

(c) whether t here has be ell some 

c~ses in the Central Bank of India 
Branch dealing with the grant of loan 
for setting up industries in the Okhlu 
Industrial Area where f .e Branch con. 
cerned failed to take either mortgago or 
hypothecation; and 

(d) whether proposes to ascertain 
the facts of su r;h c ses and take noce-
sary action against, t~e delinquent B.:mk 
Management for not properly securing 
the money of the Dank ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (n) Re-
serve Bank of Ind ia has report ed th~t in 
cases where a bank's sticky advances, 

. as revealed by the inspect ion arc re la 
tively higher, halfMyearIy progress re-
ports are called for ind icating the 
aggregate outstandings in such <iccounts. 
Banks are also required to place before 
their Boards of Directors, review of out 
of order / irregular /stagnant / sticky loans 
and advances / suit fil ed accounts (includ-
ing bills pnrchased and discounted) in 
general and individual accounts b eyond 
cut.off point, with comments on the 
steps taken /proposed to be taken for 
recovery / regularisa tion . 

(b) Central Bank of India has 
reported that generally, for loans 
exceeding Rs . 5,000 /- it t,~kes the 
mo~tgage or hypothecation of security. 

(c) According to Centra l Bank of 
India there has been no case of sticky 
account concerning it for which a loan 
has been granted to a unit situated in 
Okhla Industri al Estate without obtain-
ing mortgage of property or pledge, 
hypothecation of stocks. 

(d) Does not arise. 

U.S. Studying to Return to Gold 
Standard 

6852. SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased 
state: 

(a) whether U.S. is studying to 




